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O.RDER(Orai) 

Per Ms. Bidisha aneriee. JM:- 

The applicant is aggrieved by the transfer order dated 06.05.016 whereby he 

ha5 been transferred from SSE/BGA-Il to SSE/BGB on administrative ground. He has 

prferred representations to the Sr. DEE(G)/SDAH/E.RIy. dated 12.05.2016 and 

04.06.2016, which are pending before the said authority. 

Mr. AK Banerjee, learned counsel on behalf of the respondents submits that he 

does not have any instruction in regard to disposal of the same. 

Learned counsel for applicant submits that he shall be satisfied if a direction is 

gh en to the respondents to consider the prayer of the applicant in a time bound 

rnnner. 

Since the representations have been preferred and the applicant's counsel 

submits that the applicant would retire on 28.02.2018 within 2 years from this date, 

ddring which he could not be transferred, the OA is disposed of with a direction upon 

the respondent no. 4 or any other competent authority to look Into the grievance of the 

applicant as. projected by way of representation and pass an appropriate reasoned and 

speaking order within a period of one month. 

Till such time the applicant would not be compelled to join the transferred post 

and no penal action would be taken against the applicant. 4 
61 	OA is accordingly disposed of. No costs. 

11  
(Bidisha Barter 

Member (J 

 


